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trade unions, the Government agen-
cies and the employers’ organisations
participated and the norms were de-
cided. A worker has to purchase daily
necessities of life for his family, The
term “family” was also defined there.
The public sector workers are not at
present asking for a minimum need-
based wage on that basis, They are
asking for a little increase in their
emoluments. That is the thing that
yYou should consider and you may
kindly pass over your reaction to
other Ministers who are not here but

who are very much concerned with
this issue,

With these words, as suggested by
the hon. Minister, and, as I am ex-
pecting that from the meeting of the
5th March, something will come out,
I am withdrawing the resolution,

MR. CHAIRMAN: In the light of
the fact that the Resolution is being
withdrawn, are you still pressing
your amendment, Dr. Ramji Singh?

DR. RAMJI SINGH: No, Sir; 1 am
not pressing; I want to withdraw.

The Amendment No. 1 was, by leave,
withdrawn,

MR. CHAIRMAN: Mr. Dinen Bhat-
tacharya, are you withdrawing your
Resolution?

SHRI DINEN B}IATI'AC:HARYA-
Yes, Sir.

The Resolution was, by leave, with-
drawmn,
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RESOLUTION RE: BAN' ON COW
SLAUGHTER

MR, CHAIRMAN: Dr. Ramji Singh.
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refers to a total ban on theé slaugh-

. ter of cows, Itwmhthhﬂm

ment, namely, the Central

ment, to ensure a total ban on the
slaughter of cows of all ages and
calves. At the same time the motion
refers to article 48 of the Constitu-
tion. In other words, the Mover de-
sires that the total ban on the
slaughter of cows of all ages and
calves is to be secured in consonancg
with the Directive Principles laid
down in article 48 of the Constitu-
tion. Article 48 of the Constitution
speaks about ‘Organisation of agri-
culture and animal husbandry’, In
order that my point may be clear,
I would read out this article 48 and
then proceed with my submission,
Article 48 reads as follows:—

“The State shall endeavour to
arganise agriculture and aniraal
husbandry on modern and scienii-
fic lines and shall, in particular, take
steps for preserving and improving
the breeds, and prohibiting the
slaughter of cows of all ages and
other milch and draught cattle.”

You will, therefore, observe that
article 48 refers to, and has this
heading also, ‘Organisation of agri-
culture and animal husbandry’. Now,
we have to see whether this subject-
matter comes in the Central List. [
would, therefore, draw your attention
to the Seventh Schedule to the Con-
stitution. There are three Lists as
we know: List I, List It and List

I, List 1 lists the Central subjects,
List II..

MR. CHAIEMAN:' Mr. Banat-
walla, please hear me. What I see
is that, actually, it hes been admitted
by the Speaker. !unnotgh.t
ruling on this,.

SHRI G. K-BAN&TWALI.-& You
may reserve it, You  may do any-
thing. mtisnoneo!myem_'
mthmmm 3
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ache to you, The only thing is that
what you want to say can be said

g9 on record.
As I was saying, the Seventh Sche-
ule bas three Lists: the Central List,
State List and the <Concurrent
List, The State List is List II, and
item 15 of this List says:

“Preservation, protection and im-
provement of stock and prevention
of animal diseases, veterinary
training and practice.”

In other words, this question about
improvement of livestock, about the
total ban on cow slaughter, is not
within the compelence of this House.
The Constitution gives it in the State
List, It is for the States if they so
desire, to have the necessary mea-
sure in their Legislature, though I think
that in their wisdom they will not
do so. However, here we are con-
cerned with List I and List III of
the Seventh Schedule which gives
the subjects under the Central List
and under the Concurrent List. Se-
curing the implementation of Ari.
48 comes neither in the Central List
nor in the Concurrent List. It is a
State matter. The resolution is ask-
ing the government to ensure a total
ban which the government is totally
incompetent, which this government,
the <Central Government is totally
fncompetent to do. 1, therefore,
plead ‘with you, it is an important

very competence of this government.
I, therefore, plead with you to take
!_‘nto consideration  dispassionately
thepoint that has been raised.

I also plead with you not to go
welybfllﬁn!thattbemoluﬁm
Bas been previously

. Bpeaker, It
$on ¥ the admisgibility been
m!h view ot the peints that have

eral other points also inty which I
am not going, I will go by
part in the debate,

are not taking up the responsibility
to rule on these points, at least the
matter may be held over for the re-
consideration of the Speaker.

out as inadmissible and beyond the
competence of this House and be-
yond the competence of the govern-
ment and beyond human wisdom

too.

MR. CHAIRMAN: Thank you
very much for raising the point. But
I am afraid I cannot take any deci-
sion on this because firstly the motion
hag alreay been admitted and, if I
am not wrong, ecarlier also this point
was raised in connection with a Bill
on the same subject and the House
at that time was pleased to allow
it to be introduced.

SHRI G. M. BANATWALLA: This
particular point that the whole thing
appears in the State List—in the
Seventh Schedule, wag not raised st
that time. The point that I had
raised was with respect to a case de-
cided, Mohd. Hanif Qureshi's case
and that was decided by the Supreme
Court. This particular point. that it
appears in the State List in Seventh
Schedule and not in the Concurrent or
the Central Lists is being raised
now. . .

MR, CHAIRMAN: I do not mean
to say that as earlier the Bill was
allowed to be introduced by the
House, it cannot go back and just
refect the resolution which is being
discussed today on whatever points
you have raised. The only point is
that at this stage no ruling can. be
given by me, by the Chair and it has
never been such a practice. The
House will discuss the matter and
taking into consideration all the.
points mhvonhod,itmrn‘hb
give its opinion at-the end.

How--
ever I plead ith you to throw it



SHRI G. M. BANATWALLA: Itis
blatantly in admissible and beyond
the competence of the House.

SHRI SAMAR MUKHERJEE: You
can hold it.

MR. CHAIRMAN: I canunot simply
hold it. I am sorry if the only way
ig to just put it to the House.

SHRI SAMAR MUKHERJEE: It
does not come wunder the Central
jurisdiction.

MR. CHAIRMAN: After all all
these matters are matters which are
to be decided by the House itself after
discussion and not to be decided by

me, i

Dr. Ramji Singh.

SHRI G. M. BANATWALLA: Let
us know deflnitely if it is in the Cen-
tral List. This House cannot con.
sider this motion,

MR. CHAIRMAN: You have made
your point very clear, After all I
have also said what I wanted to say.

SHRI G. M. BANATWALLA: Will
you hold that it is within the com-
petence of the House? Will you hold
that the point that I have raised is
not proper?

MR. CHAIRMAN: Will you please
allow us to proceed?

SHRI G, M, BANATWALLA: 1
protest at the manner in which . you
are allowing the matter. to be dis-
cussed.

I have already said that all the
points which you have raised may
be decided by the House.

SHRI G. M. BANATWALLA: You
. are in the Chair. I have raised =
walid point, You can decide that.
. The House has been taken for a ride.
The House s askeqd to discusson a

mcri’z._'im S thaw{xu) ,;t

subject which is neither in the Con.
current List nor in the Central List..
- Therefore, 8ir, in ‘the strongest
possible terms I protest. )

MR. CHAIRMAN: Dr.RllﬂiBh'l.lh.
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“Kalighat is the Temple of God-
dess; No, no, this is a slaughter house
of Goats.”

wwafe gy, frer 2w § @ smT ¥
wof greft §, o6 aww wiE  wfEmw EEc
# w7 W qr-ww gt g uwwa wal AT
IEE W g fag—

DR. SARADISH ROY (Bolpur): 1t
is a veda in a Hindu religion.
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HALF-AN.HOUR DISCUSSION

PROVISION OF EMPLOYMENT DURING THE
f NEXT TEN YEARg

MR. CHAIRMAN: The House will

‘now take up Hall.an-Hour Discussion
“to. be raised by Prof. Samar Guhs on
<n the It axy, 1979 to Btarred

. MARCH 3, 19 -

_ - years (HAH ds)
Question No. 22 regarding provision
of employment during the next tem |

PROF, SAMAR GUHA (Contai):
Mr. Chairman, Sir, I am raising this
issue for discussion today which is,
in a sense, more _ than the
nuclear explosion. structure of
our democratic society, our political
institutions, will face =evere explp-
sion perhaps by the erfid of this cen-
tury if not earlier, unlesg we tackle
this probiem of unemployment. The
way the population is zrowing the
problem of unemploymeny is aiso
growing and it has become so0 ap-
palling that a solution ulso baffles our
wisdom what to speak of our re.
sources. Although the problem is
very appalling, yet at different times,
different figures about the unemploy-
ment are given to us. This is what
has becn done in al! these years, Even
earlier, different figures were given
at different times, The correct figure
that you can have about the unem-
ployed persons is from the unemploy-
ment registers with the employment
exchanges. Just to highlight the pro.
blem—perhaps there iz no need
to highlight it, it is known- to every-
body—in 1970, there were four mil-
lion unemployed persons in the' live
registers of the employment ex-
changes. Thig figure rose to 102
million in 1977 and to 12.2 million in
1978; an increase of 19 lakhs in one
year; that is 18.7 per cent, In 1970,
employment for only 4.5 lakhs was
found in 1877, it was found only for
48 lakhs. I am mentioning these
figures just to make ourselves aware
of the problem, We shali have to tac-.
kle this problem or otherwise, as I said
earlier, our democratic soclety will -
crash, perhaps in no time unless we
tackle this problem. o




